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SALARIES OF TEACHERS AND OTHER EMPLOYEES) ACT, 1978
(U.P. ACTNo.6},0F 1979)

[*Authoritative English Text of the Uttar Pradesh Junior High School (4 dhyapakon
Aur Anya Karmacharionke Vetan ka Bhugtan) Adhiniyam, 1978 (Uttar Pradesh
Adhiniyam Sankhya 6 of 1979)

AN
ACT

to regulate the payment of salaries to teachers and other employees of Junior High
Schools receiving aid out of the State funds and to provide formatters
connected therewith. ‘

IT 1s [ HEREBY enacted in the Twenty-ninth Year of the Republic of India
as follows : o : '

1. (1) This Act may be called the Uttar Pradesh Junior High-ScBools
(Payment of Salaries of Teachers and Other Employees) Act, 1978.

(2)]1t extends to the whole of Uttar Pradesh.

(3) It shall come into force on such date as the State Government may by
potification appoint in this behalf.

2. In this Act,—

(a) “appointed day” means the date motified umder sub-section (3)
of section 1; - : . . .

() “Education Officer” meansthe District Basic Education Officer
appointed under the Uttar Pradesh Basic Education Act, 1972 and in
relation. to a girls institution, the District Basic Education Officer
(Women), and in each case includes any other officer authorised by the
State Government to perform all or any of the functions of the Educa-
tion Officer under this Act ;

(c) “employee” of an institution means a non-teaching employee in
respect of whose employment maintenance grant is paid by the State
Government to the institution ; ' ’

] (d) “Inspect_or”‘ means the District Inspector of Schools and in rela-
tion to a girls institution the District Inspectress of Girls’ Schools, and

ment to perform all or any of the functions of the Inspector under this
CAct; , , .

(e) “institution” .means' arecognised Junior High School forthe time
being receiving maintenance grant from the State Governmen ;

(f) “maintenance grant” mean$ such grant-in-aid of an institution as
the State Government, by general or special orderin that behalf, directs to
be treated as maintenance grant appropriate to the level of the institu-
tion ; ' :

(g) “management” in relation to any institution, means the managing
committee or other body charged with managingthe affairs of that institu-
tion and includes the manager or other person vested with the authority
to manage and conduct the affairs of the institution ;

J

*(Ror Statement of Objects and Reasons, please see Urtar Pradesh Gazette, EX. .
dated May 16, 1978.) ’ e, EXtraordinary,

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on August 30, 1978 and
Uttar Pradesh Legislative Council on November 8, 1978.) Y £ ’ and by

. (Received the assent of the President on January 12, 1979 under Article 201, of the Cons.
titution of Indiaand was published in PartI (a) of the Legislative Supplement of the
. Uttar Pradesh Gazette Extraordinary, dated January 22,1979).-

THE UTTAR PRADESH JUNIOR HIGH SCHOOL (PAYMENT OF

in each case includes any other officer authorised by the State Govern-

BT

gge 5 F

s

Shott title, ex=
tent and coms-
mencement.

Definitions.

Pncc 45 paise '




e S

Payment of
salary withintime
and without un-
authorized deduc-

" tions.

Power to ins-
pect.

Procedure for
payment of salary
in the case of
certain  instity-
tions.

2

(h) “teacher” of an institution means a headmastqr or other teacher
in respect of whose employment maintenance grant.1s paid by the State
Government to the institution ; . :

(i) “salary’” of a teacher or employee means the aggregate of the
emoluments, including dearness or any other allowance, for the time
being “payable to him at the rate approved for the purpose of payment of
maintenance grant ; ) '

(j) other words and expressions defined in the Uttar Pradesh Basic’
Education Act, 1972 and . not herein defined shall have the meanings
assigned to them inthat Act. )

*3. (1) Notwithstandingany contractto the contrary, the salary of a teacher
or other employee of an institution in respect of any period after the appointed
day, shall be paid to him before the expiry of the twenticth day, or such earlier. day
as the State Government may by general of special order in that behalf, appoint
of the month next following the month in respect of which or any part of which
it is payab .. ' .

(2) The salary shall, subject to the provisions of sub-section (3), be paid
without deductions of any kind except those authorised by the rules made under

“this Act or by any other law for the time being in force. .

(3) Where the salary of a teacher or other employee of an institution is
not paid in accordance with sub-section (1) due to any default on the part of
the management, the Inspector may, without prejudice to any other provisions
of this Act; pay or cause to be paid within ten days from the date mentioned in
that sub-section such salary from the moneys credited to the account mentioned
in sub-section (1) of section 5 at the rate of salary last drawn by such teacher
or employee, as the case may be, and in case of fresh appointment at the rate
of minimum of the pay scale in which he has been appointed, and any adjust«
ment in respect of such payment shall, thereafter, be made as soon as possible.

4. (1) The Education Officer, may, at any time, for the purpose of this
Act, inspect or cause to be inspected any institution or call for such information
and records (including registers, books of accounts and vouchers) from its
management with regard to the payment of salaries to its teachers or employees
or give its management any direction for the observance of such canons of finan- .
cial propriety (including any jdirection for retrenchment of any teacher or
employee for prohibition of any wasteful expenditure) as he thinks fit.

- (2) Where a direction under sub-section (1), is given for retrenchment of
any teacher or employee, it shall be complied with as far as possible in accord-
ance with the provisions of the Uttar Pradesh Basic Education Act, 1972 and
the rules made thereunder, or as the case may be, the conditions of service of
such teacher or employee. : S :

5. (1) The management of every institution shall for the purposes of
disbursement of salaries to its teachers and employees open in @ Scheduled bank
or a co-operative bank, a separate account to be operated jointly by a represen- -
tative of the management and by the Education Officer or such other officer as may
be authorised by the Education Officer in that behalf :-

 Provided that after the account is opened, the Education Officer may, if he is,
subject to any rule made under this Act, satisfied that it is expendient in public
interest so to dé, instruct the Bank that the account shall be operated by the
representative of the management alone, and may at any time revoke such instruc-
tion : ’ ‘

Provided further that in the case referred to in the proviso tosub-section (2),
or where a difficulty arises in the disbursement of salaries due to any default
of the mangement, the Education Offider may instruct the Bank that the account
shall be operated only by himself or by such other officer as may be authorised by
him in that behalf and may at any time revoke such instruction. B

(2) The management shall deposit in this said account by such date as
may be specified by general or special orders by the Education Officer, eighty-five
per cent, or where the State Government or an officer authorised by the
State Government having regard to the money required to be disbursed, directs
a higher percentage, then such higher percentage as it or he may direct, ~ of
the amount received from the studeats as fees which in accordance with the




) general or special orders of the State Government. in - that behalf and for so

- ‘fong as_such orders are not made in accordance with the directions of the Ins-
pector from part of the maintenance fund :

Provided that where thesaid percentage of fees is now deposited as afore-
said, the Education Officer may, by order, prohibit the management from making
any realisation of fees from the students and thereuupon, the Education Officer

may recover the fees (either through the teachers of the institution or in such

fees so recovered in the said account.

five per cent, or such higher percentage, as the State Government or an officer
_authorised by the State Government may, by genearlor special order in that
behalf determine, of the grants for reimbursement of freeships and other similar
concessions shall also be paid by the State Government into the said account.

'(4) No moneys credited to the said account shall be applied too any pur-
- pose except the following namely—

(a) payment ofthe salaries falling due for any period after the appoin-
ted day ; o

(b). credit of institution’s contribution, if any, to the provident fund
accounts of the teachers and employees, and such portion of the balance
in the account at the end of the month of July each year as exceeds the.
aggregate of one month’s salary of the teachers and employees of the
institution after meeting the liability for payment of their salaries for
the period for which fees have been realized from the students shall be

made over to the management for expenditure on the institution ;

(c) such other exnenditure for the purposes of the institution as may
be directed by the State Government ot by an officer authorised by the
State Government in that behalf. : : «

(5) The salary of a teacher or employee shall be paid by transfer ‘of the
amount from the said account to his account, if any, in the same bank, or if
he has no account in that bank, then by cheque. :

(6) Inrespect of a place where there is no Scheduled bank ora Co-operative
bank, the provision of this section shall apply with such modification as  the
State Government may by notification specify and the references in this
section to bank shall in that case be construed as references to a post office
savings bank, ‘ '

" (7) The management shall submit to the Director a return in respect of
each financial year by the 30th June next following in the pro forma as may
be specified by general or special order by the Director.

6. (1) Where on the basis of an inspection of an institution or its records
~ or otherwise, tite Education Officer is satisfied that the management has com-
mitted default in complying with any direction given under section 4 or with
the provisions of section 3 or section 5, he may throughthe Inspector, recommend
to the Regional Deputy Director, Education, that action be taken against the
institution under sub-section (2).

(2) On receipt of a recommendation under sub-section (1), the Regional
Deputy Director, Education; may call upon the management to comply with
the said direction or provision or to show cause within a week why the manage-
ment should not be superseded.

(3) Where the management fails to comply as aforesaid or to Show cause
.or the Regional Deputy Director, Education, considers the cause shown to be
insufficient he may by order supersede the management, for such period not
-exceeding one year as may be specified in the order, and authorise any person
(hereinafter referred to as the Authorised Controller), to take over the manage-
.ment of the institution for the said period:

Provide1 that the Regional Deputy Director, Education, may where he
«considers it necessary or expedient so to do— :

(i) extend the said period from time to time, sO however, that the
period so extended does not exceed five years in the aggregate ; or

(ii) revoke the order at any time : ,

Provided further that pothing in clause (ii) of the preceding proviso shall
‘bar the passing of a fresh order under this section. '

other manner as he thinks fit), directly from the students and shall deposit the '

(3) The entire amount of the maintenance grant and the amount of eighty- .
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(4) Onan order being made under sub-section (3), the Authorised antrpllcr
shall, to the exclusion of the management and subject only to ths directioas,
if any, of the Regional Deputy Director, Education, the Director of the State

management, including management of the property belonging to or vested in
the institution and in particular operate singly the bank account referred to in
section 5

Provided that nothing in the section shall be considered to coafer on
the Authorised Controller the power to transfer any such property (except
by way of letting from month to month in the ordinary course of management)
or to create any charge thereon (except as a condition of receipt of any grant-
in-aid of the institution from the State Government).

(5) Any order made or direction given under this section shall have effect
notwithstanding anything inconsistent therewith contained in any other enact-

or relating to the property belonging to or vested in the institution.

7. An appeal against the order of the Regional Deputy Director, Education,
superseding the management under sub-section (3), of section 6 may be preferred
to the Director within one month from.the date on which the order is com-.
municated to the management, and the Director either himself or any other
officer appointed by him by general or special order, in that behalf, may after
such further inquiry, if any, as he considers necessary, either set aside or con-
firm or modify it , and pending the disposal of appeal, may stay the operation
of the order on such terms, if any, as he thinks fit. ; '

8. The State Government may call for and examine the record of any
appeal decided by the Director under section 7 for the purpose of satisfying
itself as to the correctness or propriety of any order passed by him, and it
may pass such order thereon as it thinks fit : :

Provided that no order superseding the ‘management of the institution or
extending the period of supersessicn thereof shall be passed under this section

unless an opportunity has been given to the management to show cause against
the proposed order. : :

9. (1) No institution shall create a new post of teacher or other employee,
except with the previous approval of the Director or such othar officer, as
may be empowered by a general or special order in that behalf by the Director.

(2) If any new post is created with the previous approval referred to in
sub-section (1), and no appointment is made to such post, within three months,
the approval shall be deemed to have been withdrawn. :

10. (1) The State Government shall be liable for payment of salaries of
teachers and employees of every institution_ due in respect of any jperiod after
the appointed day. ‘ _

(2) The State Government may recover any amount in respect of which
any liability is incurred by it under sub-section (1) by attachment of the income
from the prcperty belonging to or vested in the institution as if that amount were
an arrear of land revenue due from the institution.

(3) Nothing in this section shall be deemed to derogate from the liability
of the institution for any such dues to the teacher or employee.

11. (1) If any default is committed in complying with any direction under
section 4 or with the provisions of section 3 or section 5, every person Who
at the time the default was committed was manager or any other person vested
with the authority to manage and conduct the affairs of the institution shall,
unless he proves that the default was committed without his knowledge or
that he exercised all due deligence to prevent the commission of the default,
be punishable, in the case, of a default in complying with the provisions of
section 3 with fine which may extend to one thousand rupees and in the case
of any other default, ‘with imprisonment which may extend to six months or
with fine which may extend to one thousand rupees or with both.

(2) No court all take cognizance of any offence punishable under this
section except with the previous sanction of .the Regional Deputy Director,
Education.
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(3) Every offence under this section shall bz cognizable but no policz officer
below the rank of a Deputy Superintendent shall investigate any such offence
without the order of a Magistrate of the first class or make arrest therefor without
a warrant.

(4) No court below the rank of a Magistrate of the first cla s shall take
cognizance of an offence under this section.

12. ‘No order made or direction given by the State Governmenf, the
Director, the Regional Deputy Director or the Education Officer or other officer
inexercise of any power conferred by or under this Act shall be called in question

in any court.

13. Nothing in this Act shall apply to institutions maintained by the
Uttar Pradesh Board of Basic Education, Railway Administration, Cantonment
‘Board or any other industrial undertaking owned or controlled by the Central
Government or the State Government. .

14. No suit, prosecution or other legal proceedings shall be against the
State Government, the Director, the Regional Deputy Director, Education, the
Education Officer, the Authorised Controller or any other person in respect of
anything which is in good faith done or intended to be donein pursuance of this
Act or any rule, order or direction made or given thereunder.

15. (1) If any difficulty arises in giving effect to the provisions of this
Act, or by reason of anything contained in this Act, the State Government may,
as occasion requires by notification, make such incidental or consequential pro-
visions including provisions for adapting or modifying any provision of this Act
or of the Uttar Pradesh Basic Education Act, 1972, or the rules made thereunder,
but not affecting the substance, as it may think necessary or expedient for the pur-
poses of this Act. i’ -

(2) No order under sub-section (1) shall be made after the expiration of
a periad of three years from the appointed day. '

(3) Every order made under sub-section (1) shall be laid, as soon as may be,
before both the Houses of the State Legislature.

16. The State Government may, by notification delegate all or any of its
powers under this Act to the Director.

17. The State Government may by notification make rules for carrying out
the purposes of this Act.
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‘No. 2450 (2)/XV1I-V-1—1 {KA}SI 2000
Dated Lucknow, November 1, 2{]{}0

m pu:suanue of the provisions of clause (3) of Article 348 of. thﬂ Consttltntmn of’ {ndia,
the Governor is pleased to order the publication of the following Enpglish translatic n
of the Uttar Pradesh Jumior High School (Adhyapkon Aur Anya Karmachariyon Ke.
Vetan Ka Bhugtan) (Sanshodhan) Ad hiniyam, 2000 (Uttar Pradesh Adhiniyam Sankhya 34
~ of 2000) as passud by ihe Uttar P:ade.sh iegislature and assented to by thu Governnr on
'Octi.} ber 3!: 2{]!}{]
' THE UTTAR PRADESH JUNIOR HIGH SCHDGLS (FAYMEHT
- OF SALARIES OF TEACHERS AND OTHER EMPL{)YEES]
(AMEMDNENT) ACT, 2000
(U. P. A¢r No. 24 or 2000)
[A.f pas,.s'fd by the Uttar Pradesh L. egl‘.tfamrel
| AN e

ACT

" to amend the Uttar - Pradesh Junior High Scﬁam'.r {demelr of Sa!aries '
of Teachers and Cther Employees) Act, 1978.

IT 1s BEREBY enacted in the Flﬂy-ﬁrst Year of the- Republlc of India -

. _ as fnlinwa S
Short title 1. This Act may be called the Uttar Pradesh Junlar H:gh Schoois
. - (Paymeat of Salaries of Teachers and (Qther Employees) {Amendmcnt}
. Act, 2000. - _
lasertion 2. After section 13 of the Uttar Pradesh Juaior ngh Schoo]s {Payment i

"fm:ﬁh e of Salaries of Teachels and Other Employetas) ﬁct, 19?8, the fﬂliﬂwmg

U.P. Actro.g Section shall be jnserted, namely 1—

AL “13-A (1) Notwithstanding apything. @pntam&d in tlns Act, the pro-
e . Transitory provi- visiozs cof this Act shall, murm‘ir-mman.r_.?;.g,
. R slons in respect Apply, to an - Institution which is upgra«

- - of certain . ded to High School or Intermediate standard

“Ptarﬂdﬂd insti-  and, to such teachers and Other emplOyees
. o thercof in respect of whose employment
maiftenance grant is paid by the State Gov<rament to such institution.

* N (2) For tte purposes of this section the refereace to the students
' - wherever they occur In Section 5, shall be construed as ref‘erenca to the
students of classcs upto junior high school levelonly.,” . -

. 8y order,
Y. R. TRIPATHI,
" : : . Pramukh Sachiv.
_' 10 a0 {ﬂ ‘ﬂﬁ-_-‘{ oT0 169 D e ) ;..“.( 2'331)'_'_23“0,_'_ 8590 {ﬂﬁﬂ) 5
. : r i ’ E : : ; : . . =
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No. 2726(2)/LXXIX-V-1-17-1(ka)-21-17
Dated Lucknow, January 5,2018
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Junior High
School (Adhyapakon Aur Anya Karmcharion Ke Vetan Ka Bhugtan) (Sanshodhan) Adhiniyam, 2017
(Uttar Pradesh Adhiniyam Sankhya 3 of 2018) as passed by the Uttar Pradesh Legislature and assented to
by the Governor on January 5, 2018.
THE UTTAR PRADESH JUNIOR HIGH SCHOOL (PAYMENT OF SALARIES OF
TEACHERS AND OTHER EMPLOYEES) (AMENDMENT) ACT, 2017
(U.P. ACTNO. 30F2018)
[As passed by the Uttar Pradesh Legislature]
AN
ACT .
further to amend the Uttar Pradesh Junior High School (Payment of Salaries of
Teachers and other Employees) Act, 1978.
IT IS HEREBY enacted in the Sixty-eighth Year of the Republic of India as follows :-
Short title and 1. (1) This Act may be called the Uttar Pradesh Junior High School (Payment of
CaTRHEEC, Salaries of Teachers and other Employees) (Amendment) Act, 2017.
(2) It shall be deemed to have come into force on January 22, 1979 :
" Provided that the provisions of this sub-section shall not affect anything done
or any action taken before 26" October, 2017 under the principal Act.

797 RPH adhiniyam 3_2018_Data 6 Vidhaika Folder
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2. In section 2 of the Uttar Pradesh Junior High School (Payment of Salarics
of Teachers and other Employees) Act, 1978, afier clause (e) the following clause shall
be inserted, namely:-

"(ee) 'Junior High School' means an institution which is different from
High School or Intermediate College in which education is imparted to boys or
girls or to both from class sixth to class eighth."

3. (1) The Uttar Pradesh Junior High School (Payment of
U.P. Ordinance  Salaries of Teachers and Other Employees) (Amendment) Ordinance, 2017
no. 2 of 2017 is hereby repealed. '
(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the co-responding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uuar Pradesh Junior High School (Payment of Salaries of Teachers and other Employees)
Act, 1978 has been enacted to provide for regulating the payment of salaries to teachers and other
employees of Junior High Schools receiving aid out of the State Funds. In section 2 of the said Act, the
word "institution” was defined as "Junior High School" but the expression "Junior High School” was not
defined therein due to which odd situations were being created before the State Government and the cases

instituted in various courts were often being disposed off in favour of the plaintiffs. In view of the above, it

has been decided to amend the said Act to define the expressions "Junior High School™.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision. the Uttar Pradesh Junior High School (Payment of Salaries of Teachers
and other Employees) (Amendment) Ordinance, 2017 (U.P. Ordinance no. 2 of 2017) was promuigated by

the Governor on October 26, 2017.

This Bill is introduced to replace the aforesaid Ordinance.

Amendment of
section 2 of
U.P. Actno. 6
of 1979

Repeal and
saving

By order,

VIRENDRA KUMAR SRIVASTAVA,

Pramukh Sachiv.

flovwogoio—vodio 797 IuTuz—(féwl)}-2018—(2503)—599 FRIA—(F=ER /& / 3HT) |
diorwoyodio—vodo 158 w0 fAedl—2018—(2504)—-300 URYI—(FYeR /T /IMHHS) |

797_RPH adhmiyam 3 2018 Data 6 Vidhaika Folder



	1979UP6.pdf
	UP Act 6 of 1979.pdf
	UP Act 34 of 2000.pdf

	2018UP3

